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(d) No CommisaibD or brokeraSe is (f.f) lij' a-mw iJiT :a'\Tlfltr fiwif 

J)8id by Indian insurance companies "Srlf~ ~ fu'tt f1f;1n ~1fT ? 
for remsmances placed through bro--
br, becauSe such payments are made 
by the accepting foreign companies. 

Splaming Mills taken over by 
Govenuneet in Bihar 

&417. SHRlMATI KRISHNA SARI: 
Will the Minister of COMMEaCE be 
p1eaBed to state: 

(a) how many spinning milU! have 
kleen taken over by the Central Gov-
ernment in Bihar; 

(b) what is the level of present 
production and the sanctioned pro-
gramme of installation 01 additional 
spindles; and 

(c) what steps Government pro-
pose to take to expand the existing 
mills and put up new ones to meet 
the growing demand of yarn In the 
State? 

THE MINISTER OF COMMERCE 
AND STEEL AND :MINES (SHRI 
PRANAB MUKHERJEE): (a) Natio-
mal Te:xt.ile Corporation had taken 
... er one spinning mill in Bihar, in 
~dition to a composite mill. 

(b) and (C) The average monthly 
production of yarn of existing cotton 
mills ift Bihar is about 4i lakh kgs. 
The State Governmen1i have eetab~ 
li!hed a Textile Corporation for 
ae~ up more spinning units in the 
State and this Corporation along with 
Bih.a.t; State Industrial Developmen, 
€orporation have taken ~ to t!et up 
three spinning units ot 251000 spindles 
-.ell. These meaBUres will help in 
_eeting the growing demand of yarn 
:in the State. 
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Vigilaaee Clearance for Promotio. itt 
Group 'A' Central GoverDJDeDt 

Servieee 

M19. SHRI K.. LAK.K.APPA: Will 
the Minister of FINANCE be pleaeed 
to state: 

(a) whether it is a fact that Cent-
ral Vigilance Commissioner is requir- ... 
ed to give vigilance clearance to an 
officers in the Group 4A' Central C_-
vernment Services before they can be 
considered for promotion to bigher 
levels; 

(b) whether this procedure was Jo1. 
lowed scrupulously in 1977, 18'11 
and 1979 when Ministry of rill •• 
made promotions to the grade 0:1 Di-
rector (Collector-Level II) in 'VarioUi 
Directorates of Central Exci!e and 
Customs from the grade of Depu~ 
CollectC!r crt Central Excise and C-.. 
toms; 

(c) whether the report of eve ill· 
dicates that the procedure was not 
scrupulously followed in Case of !Ome 
officers falling in category (b) @ave 
and i1 so, reasons therefor; aJlld 




